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GOVERNMENT OF INDIA(BEARAT SARKAR)
MINISTRY OF HOME AFFAIRS (CRIH MANTRALAYA)

NOTIFICATI VX

T e e —

New Delhi, the 30th Msrch, 1276.

GeSeRe .- In exercise of the powers
conferred by section 87 of the Punjab Reorganisstion Lct,
1965 (31 of 1966), the Cemrel covernment hereby extends
to the Union territory of Chandigarh, the Indign Stamp
(Punjeb Amendment) Aet, 1974 (Punjab lct 18 of 1974) as
in force in the State of Punjab et the date of this
notificetion, subject to the following mocdifications,
namelys-

Mocifications

le
the words "Union territory of Chenéigarh"
substitutec.

In section 2, for the words "State of Punjeb",
shell be

Pn Section 3 shell be omittec.

ARNEXURE

TEE INDIAN STAMP (PUNJAB ﬁﬂENDMENT) ACT, 1974
(FUNJAB ACT 18 OF 1974) 1S EXTENDED TO THE UNION
TERRITORY OF CHANDICLEH

—_—

Ain Act to amend the Indian Stamp Act, 1829, in
its application to the State of Punjeb.

Be it enscted by the Legislesture of the State of
Punjab in the Twenty-fifth Year of the Republic of
Indis 2s followsi-

s [ This Act may be called the Indien Stamp (Punjzb
Lmendment) Xct, 1974.

In Schedule I-4
jts applicztion to the Union

to the Indisn Stemp Act, 1899,
territory of ChanCigerh,-

2.

(1) for entry 23, the following entry sh211 be
substituted, namely:-
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park

Description ©
Instrument

Proper Stamp Duty

fonweyance as defined
by section 2(10) not
being 2 Transfer
cherged or exemrted
vnder NO.62

Where the value or gmount of
the considerstion for such
conveysnce =s s=t forth
therein does not exceed
Rs.50;

Where it exceeds Rs.30, but
does not exceed Rs.100;

Where it excezds Fs.100, but
does not exceed Rs.200;

Where it exceeds Es.200, but
does not exceed EHs.300;

Where it exceeds Rs.300, but
does not exceed Fs.400;

Where it exceeds Rs.400, but
does not exceel Rs.500;

Where it exceeds Rs.500, but
does not exceed Rs.600;

Where it exceeds Rs.600, but
does not exceed Rs.700;

Where it exceeds Rs,700, but
does not exceed Rs.800;

Where it excezds Rs.800, but
does not exceeC Rs.200j

Where it exceeds Rs.20C, but
-does not exceed Rs.1,0003

and for every Rs,.500 or
part therecf in eXcess
of Rs.1,000.

Where corveysncs Ciher
amounts to sszle SOV eyallCES
of immovzbls
property

(2) (b)
Four rupees One rupee anc

fifty peise

Eight ruvees Three rTupees

Sixteen rupees

Twent y=four
rupees

Thirty-two
Tupees

Forty rupees

Forty-eight
Tupees

Fifty-six
rupees

Sixty-four
rupees

Seventy-two
rupecs

Eighty
Tupess

Forty rupees

Six rupees

Nine rupees

Twelve Trupees

Fifteecn rupees

Eighteen rupees

Twent y-one
rupees

Twenty-four
rupees

Twenty-seven
rupees
Thirty
TUpeesS

Fifteen
rupees
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fssienmant of copyright under the

si VILE
Coryright lect, 1957, Section 18

Co-Partnership Deec. Gge Pertoership
(T-.D A f.) .

(2) fos

Description of Ias t*uﬂtdu

"33, GIFT-Instrument of, not being The sazme AUty as s
2 Sebtlewh..'lt (JO Dt) 5 B i 1»7111 COn‘vaance Emouﬂting to
or Trsnsfer (Wo.62) sele (No.23) as lsvied

by this Act for =
considerstion egual to
the value of the property
as set forth in such
instrum:nt
HIRING LCREEHENT or sgrecment
'f'DI‘ service -

See Agreement (No. 5) s and

(3) fOI‘ Clﬂ'l.lS& \c) Of C]’Tt'r'y 40, 'G‘wle fhl.LC'\f.Tl}ﬁ.P c}.euSt: S._c 11
be SUbStAtufeL, Nahic 1}: =

Descrivticon of Instrument FProper Stemp Duty
"(z) when poOss cssion of the property  The same cduty as e

or sny part of the property Conveyence gmounting to

comprised in such deed is sale (No.23) 2s levied

given by the mortgegor Or by this Lct for a con-

agreed to be given ‘ siderstion equal to the

value of the property
as set forth in such
instrument ."
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3. /[ Omitted. 7/ N -
/ No,U-11015/4/75-UTL-(132) _/
/;
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